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( By Hon, Mr, Justice R.K. farma, V.C. )

By this petition f{led Under Section 19 of the

Administrative Tribunals Acff 1985, the petitioner has séught
quashing of the order of puifishment dated 30, 11.84(Annexure
A-4 1o the petition) passed/|by the Station Supdt. Northern

order

Railway, Ailahabad, Respondgnt no,1l, the appe llate

dated 30,10,85(Amnexure A7 o the petition} and the review

Order dated 18.9.86(Annexurd A-8 to the petition}), both

passed by the Divisional Opdrating Superintendent Respondent

No,2. The petitioner had migde representation dated 27.,5.86

(Annexure A-9 to the petitign) addressed to the General

Manager North Eastern Railwgy for reviewing the pundshment
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and must be rejected on the ground of de lgt, However,

it is open to the respondents to consider the represent g=

tion of the petitioner/if eny made on the subject ££;ﬁ?%he
: Ry -.

petitioner has at tempted tq agitat§:¥his pe tition

2. This petition is dismissed summarily on the

ground of delay and latcheyq,
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